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Hon'ble President
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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 25.07.2016

NAME OF THE COMPANY: Sh. Vikram Kapur & Ors.

Vs.

M/s. Atlas Cycles (Haryana) Ltd. & Ors.
SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956 and 241/242 of the
Companies Act 2013,
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CA No.35/PB/2016

This is an application filed by the petitioner. A copy of the application stands
already given to the counsel for the non applicant/respondents. Notice of the
application. Mr. Divij Kumar accepts notice on behalf of non applicant/respondents
and requests for some time to file reply. Let reply be filed within two weeks with a
copy in advance to the counsel opposite.

Rejoinder, if any be filed within a week thereafter with a copy in advance to
the counsel opposite.

List for arguments on 30.8.2016 at 10 .30 am. It is made clear that the main
petition shall also be heard on that day.
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(CHIEF JUSTICE M.M. KUMAR)
PRESIDENT

(S.K. MOHAPATRA
MEMBER (T)

Dated: 25/07/2016
(Vidya)



